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illness or any other cause, the Vice-
President shall discharge his functions

until the date on which the President
resumes his duties.”
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12.13 hrs, 8
PANEL OF CHAIRMEN

MR. SPEAKER: I have to inform the
House that under Rule 9 of the Rules
of Procedure, 1 have nominated the follow-
ing Members as Members of the Panel
“of Chairmen:

., Dr. Rajendra Kumari Bajpai.
. Shri Somnath Chatterjee.

. Shri V. N, Gadgil.

Shri §. M. Krishna.

. Shri Chintamani Panigrahi,

. Shri N. K. Shejwalkar.
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12.14 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RECENT INCIDENT OF FIRE IN
ONGC oIL WELL NEAR BARODA AND ACTION
TAKEN BY GOVERNMENT .,

SHRI NARAYAN CHOUBEY (Midna-
pore): I call the attention of Minister of
Energy to the following matter of urgent
public importance and 1 request that he
may make a statement thereon:

“The reported recent incident of fire
in ONGC oil well near Baroda.”

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): Sir, I bring to the
notice of the House with anguish that
on the morning of September 27, 1982
fire broke out in Dabka-15 well of the
0il & Natural Gas Commission situated
app 'oximately at 40 kms. from Baroda,
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The well caught fire when 3 persons broke
through the security fencing around the
well and attempted to steel oil from the
same, by opening the fitments on the
well head. The hydro-carbons that were
thereby let out got ignited and an oil
tanker which seems to have been brought
by these persons was burnt, This subject
matter is under investigation by the police,

Smoke from the fire was observed at
about 9.30 hrs. in the morning by a secu-
rity guard at the ONGC Dabka Collecting
Station which is located 2.5 kms. from
the Dabka-15 well. Immediately the Ank-
leshwar Project Authorities of the ONGC
were informed of the incident, and reached
the site of the Dabka-15 well with fire
fighting equipment without loss of timg.
Senior officers and experts of the ONGC
including the Chairman rushed to the
site on information from different parts
of the country. The State officials includ-
ing the Chief Minister were immediately
contacted for all mnecessary help to deal
with the situation jeffectively and with
the utmost speed, Further fire fighting
equipment was rushed to the site from
the nearby places like Baroda and Ahme-
dabad etc., including equipment belonging
to the army and the air force. The aréa
being a water shortage one, water had to
be rushed in tankers to the spot from
different places apart from making ar-
rangements from the nearby tubewells A
pit had also to be developed near the
oil well to store the water for fighting the
fire. The fire was successfully extinguished
at 16.25 hrs. on September 30, 1982. The
well was controlled and killed on October
1, 1982,

The State police have arrested six per-
sons so far of whom three have succumb-
ed to the fire injuries.

Dabka-15 well which produced oil and
gas for about one year was closed in
February 1981 when its daily oil produc-
tion declined to 10 tonnes. No damage
has been caused to any oil installations
or the inhabitants of the village, barring
the 3 persons on the spot who were in-
jured in the fire. All necessary steps were
taken to avoid any mishap resulting out
of the presence of hydro-carbons,
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Instances of theft of crude oil were
detected in the past and the cases were
duly registered. In the past six months
special reviews have been held with the
Stat: Government to increase surveillance
and security of wells and oil installations
in the entire area.

The entire issue of the thefts of crude
oil in the area has now been entrusted to
the Central Bureau of investigation for
their due investigation. I assure the House
that not only all precautionary steps would
be taken but requisite action according to
law would be initiated on the basis of
investigations.

SHRI NARAYAN CHOUBEY: sir, you
know ours is a poor country and we are
still deficient in oil. ONGC and our Gov-
ernment are striving very hard to see
that my country becomes self-sutlicient in
oil. But we are still dependant on oil
coming from abroad as we import a lot
of crude oil. In this situation such inci-
dents occurring here and there are of
great dismay to my country. Only recently
a very big fire took place in Bombay High
and we left Sagar Vikas there. Newspapers
have stated that Rs. 25 crores have gone
to water,

Sir, definitely pilferage or stealing takes
place at night and not in daytime. Of
course, I do not know whether Gujarat has
become a  haven for the thieves that
stealing can be done even in daytime. Sir,
whereas the fire took place at night it
was detected only at 9.30 hrs, in the morn-
ing by the security guards, I do not know,
if such people are entrusted with security,
what will happen to our country. Even
all the newspapers have stated that this
stealing of crude oil from various wells
in Baroda area is nothing new. The Baroda
fire is not a chance fire. This is not a
chance mishap. Even according to the
Chairman of ONGC, Mr. Wahi, it is the
result of the systematic racket in stealing
crude oil in this region. So, it is the re-
sult of systematic racket going on in
Baroda region or Gujarat region where
crude oil is being stolen, And even the
Times of India, on 29-9-81 had stated that
the CBI officer who had been there had
‘stated that oil from various oil-fields was
being stolen in connivance with the ONGC
security staff. The Hindustan Times also
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said the same thing on the same day.
Naturally my country cannot afford this
luxury. Government is pumping in crores
and crores for exploring oil to make my
country independent and not dependent
upon any other country for oil; they want’
to reach this stage by 1890. Now, in this
situation can we afford to have this luxury
of having a fire here and a fire there,
resulting in loss of crores of rupees? Here
also, the Press has stated that the ‘Police
in the past already started cases in Meh-
sana region for oil theft.’ In this particu-
lar case, three persons have died who have
actually come to perform this pilferage.
My question is this. How many cases
have the Government started up to this
day regarding theft of crude oil from
oil wells? May I know whether the Gov-
ernment has been able to ascertain what
are the other agencies involved behind
the common thieves who are being caught
and arrested or burnt to death? What are
the other agencies who are actually be-
hind these thefts? This is my first ques-
tion.

My second question is this: What is the
loss sustained by the ONGC due to this
fire mishap which has taken place in
Gujarat recently? Thirdly, I wish to know
this; May I know whether  Government
have been able to establish any links, not
only between these thieves and ONGC
security staff, but with staff other than
security-staff also? These pilferages have
been going on continuously for months and
months together, What action is proposed
to be taken by Government in this re-
gard? You say, cases are referred to
CBI; there it ends, nothing happens after-
wards. So I want to know what action ~
the Government propose to take against
those officers who are conniving with
them, who have had links with those
people indulging in pilferage? These are
my questions, '

SHRI P. SHIV SHANKAR: Mr, Deputy
Speaker, Sir, I not only appreciate the
anxiety and the sentiments that  have
been expressed by my hon, friend Mr.
Choubey, but T even fully associate my-
self with his anxiety.

1 would not like to Qwell at length on
the preface of his speech but T would
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directly come to the point with reference
to the question that he has raised.

On the question of the cases that
had been instituted, I may bring to the
notice of the House that during 1981,
145 cases of thefts and pilferage of oil
and equipments including materials were
reported to the police; the cases of theft
of crude oil in 1981 reached 50. It is esti-
mated that 186 tonnes of oil were stolen
in these cases; but, out of this, 154
tonnes of oil was recovered. In 1982, so
far, 19 cases of theft of oil from oil
pits or wells have been registered with
the police. This is the data so far as the
cases are concerned.

It is true that reports have come in
the newspapers that certain of the officials
of the ONGC are involved. Previously also,
when the reports had come that = some
officials were involved, necessary action
against them had been taken and I assure
the hon. House that we shall not spare
any officer, however high he may be, once
it comes to the notice that the man's
involvement in this type of nefarious acti-
vities is there. I would like to go on re-
cord on the assurance part of it.

-'With reference to the loss that has
been referred to, this is as on today, only
a provisional figure that I am going to
give to the House: It is estimated that
possibly about 4.5 lakh cubic metres of
gas and about 45 tonnes of oil con-
densate might have been lost as a result
of the fire in the blow-oif. The value of
this oil condensate would be about Rs,
53,000 and the gas abuot Rs. 70,000, that
is, a total of Rs. 1,23,000. But this is,
as 1 said, is only provisional that 1 can
give out at this stage.

My, hon, friend has asked me that apart
from entrusting the matter of investigation
to the C.B.I. what further action would

be taken aaginst the security officers and

others either because of whose negligence
the theft occurs or because of whose
complicity such type of nefarious activities
takes place, As T have already informed,
once we get the investigation report—be-
cause so far as this incident is concerned,
it has bien entrusted to the State Police
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but so far as the general aspect of the
thefts that are committed is concerned
they have been entrusted to the C.B.I. for
investigation and I have also made a re-
quest that the report should be given
at the earliest—I assure the hon. House
that none will be spared however high the
position he may be holding.

SHRI P. K. KODIYAN (Adoor):
From the hon. Minister’s reply, it is lear
that the pilferage and theft of crude-oil
and even petroleum has been going on
for the past two years., He has given the
figures for 1981 and 1982 uptil now.
Several cases according to him have been
registered against the offenders and in the
circumstances, I am not at all convinced
of the Minister’s reply and their failure
to take action against the Security Staff
and the concerned oil wells and in sta-
tions. This had been going on in 1981
and also it is still going on. I have no
doubt that there wag a Jack of indulgence
on the part of the officers who are in-
charge of the security staff. Perhaps
some of them must have even been in
collusion. Anyhow, at least taking into
consideration what has happened in the
last two years—several such thefts have
taken place and the theft at the Dabka
oil well is the latest on which has attract-
ed the attention of the country—some
action should have been taken against the
Security Staff. At least some officers
should have been suspended pending in-
vestigation. The final action will depend,
as the hon. Minister poinfed out, on the
findings of the investigations, but at least
this much action should have been taken,
but that has not been done. '

Another fact which wag evident from
the hon. Minister’s reply was that the
lack of availability of water impeded the
fire fighting operations, and they had to
bring water from distant areas. I hope,
this is not the only closed oil well; there
are a large number of oil wells in the
country which are lying idle. This kind
of pilferage and theft is likely to occur
in other oil wells also. In case fire breaks
out or an accident like this takes places in
other wells as a result of pilferage, then
it must be assured that there would be
sufficient water available to fight the fire.
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First, I would iike to know whether
any steps are being taken as a precautio-
nary measure to dig wellg or to stock
enough water so that it is available in case
of accidents to fight the fire. Secondly,
1 would like to know whether apart from
the theft from thig oil well it has come
to his notice that stealing of oil had been
regularly going on from the ONGC pipe-
line in Gujarat specially in the Mehsana
areas. Has any such case been brought
to his notice, and has anybody been ap-
prehended and hag any action been taken
against the officers who are in charge of
supervising the security of ONGC pipe-
line in Gujarat?

Thirdly, 1 would like to know the total
number of idle oil wells now in the coun-
try, and how many such oil wélls are there
in the western region. Have any precau-
tionary measures been taken in and around

the idle welly in various parts of the.

country, so that the theft that has taken
place in Dabka oil well may not be re-
peated in other wells as well?

Lastly, there is a report that the Petro-
leum Ministry has arriveq at some agree-
ment with the Soviet Union to seek their
assistance to activate these idle oil wells.
I would like to know, how many of these
idle oil wellg are going to be activated
with Soviet support and what would be
the additional oil that would be produced
as a result of activisation of these idle
wells,

SHRI P. SHIV SHANKAR: The hon.
Member has no doubt extended the area
of the subject hy putting certain parts of
the questions but to the extent I :an, I
will certainly give him the answers im-
mediately,

The first question that he put to me
was with reference to digging the wells to
store water to by used in the case of
accidents. I have not been that staunch
believer in Almighty God, but nonethe-
lesg I will only pray on this occasion that
no accidents may occur so that the ques-
tion of digging the wells for the purpose
of storing water may not arise.

MR. DEPUTY-SPEAKER: Mr. Minis-
ter, when you begin to dig the well, you
can perform some Puja and start it.
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SHRI P. SHIV SHANKAR: Sir, I will
invite you for that purpose,

It is really some-timeg difficult in areas
which are far-flung and where the water
resources are not proper that fighting out
the fire does involve complications, but I
do keep in mind the suggestion that has
been put forth by my Hon. friend, Shri
Kodiyan, Tt is not possible for me to
promise at this stage, but we will certainly
take note of this suggestion in all
earnestness.

Sir, it is true that even in the pipeline
there had been cases of thefts of oil. They
form part of the cases that have already
been reported and registered by the Police.
It ig rather unfortunate, but it is true that
in a complex society system, like this,
where economic unhappinesg prevails,. . ..

SHRI NARAYAN CHOUBEY. Make
it simple.

SHRI P. SHIV SHANKAR:....these
type of things do occur. In fact, T was
reading one Article and T noted that evem
in a developed country like the United
States, it seems to be 3 stupendous task ,
and a tremendous amount of theft of. oil.
takes place there also. I would not like
to go into it, but I would say that neces-
sary action has already been taken with
reference to the cases that have come to
the for, and further action will also be
taken once this investigation report comes
out,

My Hon. friend has asked a question
about the total number of idle oi] wells
in the country, and particularly in the
Western region. Sir, I am not very sure
of the number of dry wellg all over the
country, but if my recollection is not
wrong, they would be roughly about 1,300
and odd. In the Western region there are
362 dry wells and the patrolling and
security even in the Western region itself
is really a very difficult job, because these
wells are spread over roughly, an area of
about 25,000 square kilometres. So, this
presents really a very difficult job. And dur-
ing the last six months we have increased
the patrol parties to take care of them. To
the extent it is possible, I assure the
House, certainly action will be taken.

Now, under the arrangement with the
Soviet Union about 120 wells are to be
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worked over. It is nmot possible at this
stage for me to give the estimation of
the oil that would be produced out of
these oil wells, but I wag myself there
sometime back for the purpose of having
a contract with Mr, Maltsev, the Oil
Minister. And he extended his coopera-
tion wholeheartedly, That is all what T
can say at this stage. It js mot possible
to say how much we will be able to get
out of these efforts.

MR. DEPUTY-SPEAKER: Now Mr.
Rajnath Sonkar Shastri.

SHRI P. SHIV SHANKAR: [ am sorry,
Sir. One more minute, I gave a little
wrong figure with reference to the wells.
The tota] welly of ONGC that are dry
are 476 on-shore, and two off-shore. That
makes 478, T am gorry for the statement
that T had made,
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MR. DEPUTY-SPEAKER: Your na.lno
is not there in the Call Attention.’
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MR. DEPUTY-SPEAKER: If you have

any information, you can write to him,
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“Yet another racket thriving in ONGC”
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For instance, five cases of thefts
of (rilling bits officially stated to be
worth about Rs. 80,000 and one case
of pipe theft worth Rs, 20,000 have
been registered at a gingle police station
alone in Mehasana District in first
eight monthg of thig year. Besides this,
the police station has also registered
three caseg of thefy of crude oil Juring
this period worth over Rs. 50,000/-.
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ASWINA 15, 1904 (SAKA)

ONGC Oil well 200
eic. (CA)
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ELECTION TO COMMITTEE

CENTRAL Abpvisory Boarp or EpucATioN

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): On behalf
of Shrimati Sheila Kaul, I beg to
move:

“That in pursuance of paragraph
3 of the Ministry of Education and
Culture Resolution’ No. F. 1_1/80-PN.
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